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BEFORE THE HON ' BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA NO. 1258 OF 2024 

IN THE MATTER OF 

Action Group Against Plasti c Pollution 

Through Dr. Pallavi Khanna 

VERSUS 

. . ... ... .... Applicant 

State of Punjab& Others . . . .. . . . .. . . Respondents 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF MUNICIPAL 

CORPORATION, JALANDHAR/RESPONDENT NO. 7 

I, Sumita Abrol, Assistant Health Officer-2, Municipal 

Corporation Jalandhar, 1st Floor Dr. B.R. Ambedkar, Admin 

Complex, Jalandhar City, District Jalandhar Punjab do hereby 

solemnly affirm and declare as under:-

That I am present working as Assistant Health Officer at Municipal 

Corporation Jalandhar i.e. Respondent No.7 in the present OA and 

well conversant with the facts and circumstances of the case and has 

been duly authorized to swear this affidavit. 

2. That I have read and understood the contents of the Original 

Application and save and except those, which are specifically 

admitted herein I specifically deny the contents of the same. 

3. That the answering respondent no. 7 craves liberty to file additional 

reply/affidavit as and when need arises, with the permission of this 

Hon 'ble Tribunal. 

PRELIMINARY SUBMISSIONS 

0 6 t~ AY 2025 
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4. That at the outset it is submitted that the averments / allegation raised 

by the applicant / petitioner in the present petition to the effect that (a) 

the answering respondent has acted in violation of the Plastic Waste 

Management (Amendment) Rule, 2021, Punjab Plastic Caii-y bag 

Control Act, 2005 by failing to implement the ban on manufacture 
' 

distribution, sale and usage of single plastic, (b) the answering 

respondent failed in curbing use of Single use Plastic, ( c) the 

answering respondent has not conduced any awareness and education 

program in this regard ; are not only factually incorrect but are also 

stoutly denied. Pertinently, apart from just hurling bald allegations, the 

applicant / petitioner has failed to show as to how the answering 

respondent herein has acted in violation of the provision of the Plastic 

waste management amendment rules, 2021, Punjab Plastic Can-y Bags 

Control Act 2005 , Public trust doctrine and the constitution of India. 

It is respectfully submitted that the answering respondent Municipal 

Corporation Jalandhar never violated the rules, Acts and the direction 

of the Hon 'ble Tribunal. 

5. Pertinently, for the proper implementation of Punjab Plastic Carry 

Bags(Manufacture, usage & Disposal) Control Act 2005, the 

answering respondent/Municipal Corporation Jalandhar has issued 

various Challans to the violators such as shopkeepers, vendors and 

others under Section 7 of the 2005 Act . This fact has also been 

mentioned by the applicant in para 18 (at page 16 of the paper book) 

wherein the applicant has itself admitted that the answering 

respondent is issuing cha] !ans to the shopkeepers for the use of plasic 

i the Jalandhar city. 

at it is further pertinent to mention that in the year 2024, the 

swering respondent/Municipal Corporation, Jalandhar issued one 

hundred and fifteen ( 154) cha] I ans to shopkeepers who were found 

using single use plastic and copy of the challans issued by the 

Corporation to various violators in this regard are annexed herewith 

as Annexure R-1 (Colly). 

7. That it is further submitted that for the compliance and mandate ofrhe 

law and the directions of this Hon 'ble Tribunal , the Municipal 
. . . _ 55 proorams to Corporauon Jalandhar has organized vanous av,:a1ene b 

.:A' 2025 
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make aware the society regarding the ill effects of single use plastic 

and the event like "Sidh Baba Sodal Mela" was celebrated and 

oroanized every year to make "Single use plastic free and zero waste 
0 

to landfill" awareness. Copy of Photographs showing the step by step 

process which are to be carried out for the plastic free Soda] Mela with 

the help of Municipal Corporation, Schools, Colleges, Langar 

societies and use of clothes and hand printed banners to make 

awareness for non-use of plastic are annexed herewith as Annexure­

R- 2(colly). Copies of the photographs of newspaper cuttings showing 

media coverage of the Plastic free Soda! Mela 2024 initiatives taken 

by the answering respondent are annexed herewith as Annexure-R-

3( colly). 

8. That the answering respondent/Municipal Corporation Jalandhar has 

taken various steps for remedial measures to make the city plastic free 

and for this the answering respondent undertaken various initiative for 

picking of plastic wastes and thereafter sale of dry waste in the city of 

Jalandhar. Photographs of the plastic drive in Ravidass chowk, PPR 

market Road, ~ phoiriwal are annexed herewith as Annexure-R-

4. Copies of the photographs of PMIDC Cleanliness drive under taken 

by the municipal corporation Jalandhar in the various places of the 

city including the Schools and collected thousands Kgs of plastic bags 

in it and aware the people, School children about the harmful impact 

of plastic wastes, burning of the waste are annexed herewith as 

Annexure-R-5. 

That the answering respondents has under taken special drive for 

plastic waste collection from 5th February to 10 February 2024 in the 

various parts of the City and copy of the letter dated 02.02.2024 issued 

by the Municipal Corporation, Jalandhar specifying location of the 

collection drive, time of drive, names of volunteer and officers who 

will be undertaking the initiatives are annexed herewith as Annexure­

R-6. 

1 O.That the answering respondents has seized 500 kg of SUP cany bags 

from sabji mandi maqsudaan Jalandhar and sized one truck of 

thermocol disposal items and SUP carry bags from godown basti 

sheikh on 23-03-2025 Annexure-R-7. 

0 6 f.t.4 Y 2025 
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11. That the Jalandhar city having 12 lacs population in 85 wards from the 

year 2017 and the Municipal Corporation Jalandhar for restraining and 

banning the single use plastic in Jalandhar city had undertaken 

general public initiate on swachthan portal which included IEC ( 

information, Education and Communication) portal and also 

appointed the 30 motivators and 3 Community facilitators for making 

aware the public of Jalandhar City regarding dangerous causes to 

environment by the use of single use plastic. 

12.PARAWISE REPLY 

REPLY TO BRJEF FACTS 

I . That the contents of para 1 are admitted so far as it is matter ofrecord. 

2. That the contents of para 2 are incorrect and hence specifically 

denied. 

3. That the contents of para 3 of the Petition is admitted . 

4. That the para No. 4 of the petition is wrong, incorrect hence denied. 

It is submitted that the Municipal Corporation Jalandhar has during 

the year of 2024 taken the Strict Action against the single use plastic 

bags issued about 154 (one hundred fifty four challans) to shopkeeper 

and others and some of the copies of Chall ans attached as annexure 
: ,. -1,, ,1\ ..! ·.: · . 

· · _;-- \ ,, R-1 in para 6 of preliminary submission. 

hat the contents of Para no.5 of the petition are incorrect and hence 

. . . ·' .iJ•. ,.,, ~ i~B ) enied. It is submitted that it is wrong on the part of the applicant to 
\ ri.8 '. 1

• • No o2'"? I 
. ; .. : .. ., · J ... Q / suggest that the administration in Jalandhar is deliberately and 

--~ intentionally not implementing the orders of strict and absolute ban 

on the use of single use plastic resulting into substantial damage to 

the env ironment. It is pertinent to mentioned here that in the Jalandhar 

city having 12 lacs population in 85 wards from the year 2017. The 

Municipal Corporation Jalandhar for restraining and banning the 

single use plastic in Jalandhar city had undertaken general public 

initiate on swachthan portal which included IEC ( information, 

Education and Communication) portal and also appointed the 30 

motivators and 3 Community facilitators for making aware the public 

o 6 r-~. J 2025 
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d:11H!,C l"lHtS (auscs to cnvir0111111..:nt by th . 
t• 1 I J l1 ·11· C it,· 1"L'!.!,~ll'di11 0. o . , :111u , . -

use of :-ingk U SL' pl :1:-- tiL·. . 
- 1· P· .. No 6 or thL' petiti on is le 1•11 us re i~1rcl1ng 

(,. T lwt thL' L' 11tcnt:-. n •11 
•
1 

· 

I P 
. l Pl.,stic :ltT) 13:iQs ontrol /\ct. 2005 . 

11c' un1 :1 1 •• • ~ 

I 
. t 1- c)t'P·1r·1 No 7 of the petition is about lega l provisions 

Thar r 1c ·on en :::. • ~ · · 

n regarding the Plastic Wn~te Management Amendment Rules, 202 1, 

on I ;,11 \ugusr _021. prohibiting identi fl ed ingl e Lt. e pl ast ic items, it 

is mentioned here that the Punjab Pollution Control board is 

monitoring authority in Punj ab as is I icensing authority to 
• 'b · I a 1d use of plastic manufacture, import, stocking, d1 stn ut1on , sa e 1 

carry bags and hence there is no deni al. 

8. That in reply to the Para No. 8 of the petition it is submitted that 

Municipal Corporation Jalandhar through the swachthan portal which 

included IEC (information, Education and Communication) portal 

3\;vare to the Shopkeeper and public of the Jalandhar city not to use 

the Single use plastic ,,vhich pollute the environment and warning 

through this chaimel to shopkeeper if he not retrain to use the single 

use plastic, challans issued to them by the municipal corporation 

Jalandhar. 

9. That the contents of Para No.9 of the petition is admitted so far it is 

matter of record. 

·. I 0 . . hat the contents of Para No. IO of the petition is admitted so far it is 

-· , .. : · ~ tterofrecord. 

: ' · . ,.. <~-~I 'i f at the contents of Para 11 of the petition is not related to the 
. ·; . ; . ;:,J t. L I 
~ ,,.> _ Q ) (nswering respondent and hence no reply is attributed to it. 

' ·~ That the contents of Para 12 of the petition is not related to the 

answering respondent and hence no reply is attributed to it. 

13. That the contents of Para 13 of the petition is not related to the 

answering respondent and hence no reply is attributed to it. It is 

submitted that answering respondent was always cordial to the any 

citizen and attend all the phone calls. 

14. That the contents of para 14 of the petition is matter of record. 

15. That the contents of para 15 of the petition is matter of record. 

16. That the contents of Para No. 16 of the petition in regard to Municipal 

Corporation Ja1andhar are wrong and incorrect, hence denied. The 
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Municipal Corporation Jalandhar follow all the directions of 

Concerned authority for stopping the Stocking and distribution of 

Single use plastic in Jalandhar district by taken the strict action 

aga inst the Shopkeeper and others by issued the number of Chai I ans 

to them to restrict the use of Single use plastic. 

I 7. That the contents of para 17 of the petition are wrong and inc01Tect 

and hence denied . It is submitted that answering respondent MC 

Jalandhar is taking both the punitive and remedial measuring to 

eradicate the use of the plastic in society by social awareness, 

collection and disposal of the plastic wastes and have issued 

hundreds of Challans to the shopkeepers for the sale and use of 

plastic. Annexures I to 6 of this reply shows the bonafide of the 

answering respondent for its effortless initiative to eradicate the 

menace use of plastic waste in the city. 

18. That the contents of Para No.18 are matter of fact which have to be 

proved by the petitioner. 

19. That the contents of Para No. 19 of the petition is wrong, incorrect 

and hence denied as municipal Corporation Jalandhar do the aware to 

the public of Jalandhar city through various Social media Channel for 

stopping the Single use plastic. It is also submitted that answering 

respondent was and is always upfront in dealing with the situation of 

the use of plastic in the city. Annexures R-1 to R-6 makes it evident 

~hat the answering respondent has taken all the initiative to solve the 

p. oblem of plastic use in the city. The answering respondent is taking 

#. '·

1
, .';,~/ · :' , p riodic checks on the markets, shops on the various part of the city 

·, .j~~ check the use of plastic and it is the continuous process, . 

~~O. That the contents of para 20 of the petition is matter of fact and hence 

need specific proof from the applicant. It is submitted that Municipal 

Corporation Jalandhar is always conscious of their duty. 

21. That the contents of Para No. 21 of the petition is wrong, incorrect 

hence denied. It is pertinent to mention here that the Municipal 

Corporation Jalandhar through IEC (information, Education and 

Communication) portal and in under Smart city scheme in Some 

Chownks of Jalandhar city Municipal Corporation through 

0 6 f. 2025 
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. , ,, ' 

Loudspeakers and LED display aware the public of the Jalandhar city 

about the dangerousness of Single use plastic. 

22. That the contents of para 22 of the petition is wrong and incorrect and 

hence denied. 

23. That the contents of para 23 of the petition is wrong and incotTect and 

hence denied. 

24. That in reply to the contents of Para 24 of the petition, it is submitted 

that Municipal Corporation Jalandhar issued 154 challans to 

Vegetable Vendors, grocery shops and others shops who use plastic 

carry bags etc to stop the use of plastic carry bags in the city. 

25. That in reply to the contents of Para 25 of the petition, it is submitted 

that the Municipal Corporation Jalandhar never violate the provisions 

of Plastic waste Management Amendment Rules, 2021 and Settled 

law, rules and guidelines issued by Central Government and by its 

Hon' ble tribunal from time to time 

26 . That the contents of Para 26 of the petition is matter of fact. 

27. That the contents of para 27 of the petition is wrong and incorrect and 

hence denied. It is submitted that the answering respondent MC 

Jalandhar is taking both the punitive and remedial measuring to 

eradicate the use of the plastic in society by social awareness, 

collection and disposal of the plastic wastes and have issued 

hundreds of Challans to the shopkeepers for the sale and use of 

', . / _·, /•· •• _/. l 

• I If • • f ~ 
· plastic. Annexures 1 to 6 of this reply shows the bonafide of the 

' '··' . , , ,. \ A,.. 
. . ,,. · '' ' . • ,p;..: · ~ answering respondent for its effo1tless initiative to eradicate the 

' I •!;,'~ ,~,(j ., ) 

.. : · ol '2 menace use of plastic waste in the city. 

F \ . That the contents of Para 28 of the petition is wrong, inc01Tect hence 

denied. It is pe1tinent to mention here that regarding the deteriorating 

the eco-system of Jalandhar the Municipal Corporation Jalandhar 

through his engaged motivator, Community facilitator, media drive 

through schools and colleges Suggested and educated the people of 

Jalandhar city for the use of non-woven carry bags as non-woven 

carry bags is not categorized as one time or Single use is not thrown 
. I d . h w that the non-away after one use and there 1s a so no ata to s 0 

. • h environment. woven carry bags are causrng any impact on t e 

O 6 r. AY 2D25 
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29. That the contents of Para 29 of the petition is wrong, inconect hence 

. . . . h . h t der the Environment denied . It 1s pertinent to mention e1 e t a un 

. . . f . by the central pollution Protection act there 1s delegation o powe1 

. . 1 b d for compliance of the control to PunJab state pollut1on contro oar 

plastic waste Management Amendment Rules 2021. 

30. That the contents of para No.30 of the petition is legal need no reply. 

31. That the para 31 of the petition is legal hence need no reply. 

32 . That the para No.32 of the petition is legal hence need no reply. 

33 . That the Para No. 33 of the petition is wrong, incorrect hence denied. 

34. That the para No.34 of the petition is matter ofrecord. 

35. That the para No.35 of the petition is not related to respondent No. 7 

Municipal Corporation Jalandhar so there is no need of reply by 

corporation. 

36. That the Para No.36 of the petition is matter of record. 

37. That the Para No.37 of the petition is wrong, inc01Tect hence denied. 

13.Reply to Grounds 

38. That contents of Para A to para Hof the Grounds are inconect and 

hence denied. It is submitted that the answering respondent has issued 

challans(Annexure R-1) to the culprit of plastic use. It is submitted 

that it is wrong attribution on the pa1t of the applicant that is not 

taking the menace of plastic use seriously and apa1t from the 

awareness program, collection of plastic waste from the society and 

issuing challans for the violation of the acts with regard to it, the 

. ·~ '!~ nswering respondent has also established scientific processing 

•~· ~ 2~:
2
-! ~ acilities in the city for collection of the wastes and at the source also 

. . , ,.; 0 ') ., . . . "~ 
·-. ~ the waste is collected from waste generators separately as dry and wet 

· 

1 

• 0 f \ wastes. Annexures R-1 to 6 shows the intents and acts of the 

answering respondent to deal with the situation of the use of plastic 

despite of the ban of its use. It is therefore submitted that the 

answering respondent had and is taking all the necessary measure to 

keep the city , the water body , dump site, drain in question clean and 

free from pollution which is evident from the aforesaid efforts made 

by MC Jalandhar to comply with the SWM Rules, Environmental 

Laws and various direction passed by this Hon ' ble Tribunal in this 

regard . 
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Tl ctl Lh · rr· ycr ol' Lhc appli canls i devoid of merit and hence deni ed 

· nd i L is subm ittcd that the present Original Application merits 

<li smi ssa l. 

It is ther fo r prayed th at the p tition no. 1258 of2024 of the petitioner 

in th e li ght of the above mentioned facts of the respondent no. 7 

Muni cipal orportation Jalandhar through its Commissioner may 

kindly the petiti n of the petitioner be dismissed. 

VERIFICATION v 
• J~ :.t't-Pr, I 2015 

Vert fie<l at _U ____ on thi s day of , 2025, that the facts 

stated in the above affidavit arc true to best of my knowledge and belief. 

No pa,t or it is false and nothing material has been conceal~o~ 

DEPONENT 

0 ·./. 2 5 
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// TRUE COPY //

162246



 

Plastic free Sodal Mela 2024 

Honorable Commissioner Sh. Goutam Jain, IAS had a meeting with HODs of all departments of MCJ and alloted duties 
to various teams to counduct single use plstice free Sodal Mela 2024.  

  

  
Flex (plastic) banners replaced by cloth and hand painted banners  

  
MCJ organized meetings with Baba Sodal Mandir Committee and other Lanagar Committees to convince them not to 
distribute langar in single use plastic utencsils and promote the use of patals, steel utenslis or other bio degradable 

matirial to make Sodal Mela 2024 plastice free.  

  

ANNEXURE R-2
163 247



  

 

 

  
Through public announcment system MCJ team started motivatiing public to maintain cleanliness during sodal mela 

and not to use plastic. 

  
MCJ collaborated with HMV Collage through wall paintings to make aware people about sainitation and not to use 

single use plastic.   

164248



 

 

  
MCJ Oragized a Rally with school students to make aware public not to through waste on public places, use dust bines 

and they also taken pledge to play a role of responsible citizens of city to keep the city clean.  
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Media Coverage of Sodal Mela 2024  
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ANNEXURE R-4

// TRUE COPY //
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ANNEXURE R-5

// TRUE COPY //
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  Bro fBrw, ibzXo    

;/tk fty/ 

 efwPBo 
 Bro fBrw ibzXo. 

 gZso BzH 1310/HD fwshH 02-02-2024

ftPkL^   Organizing special drive for Plastic waste collection by ULBs from 5
th

 to 10
th 

Feb 2024. 

jtkbk L^  ghHn?wHnkJhHvhH;h d/ gZso BzHPMIDC/SWM/2024-1/868-69 fwsh 30^01^2024 d/ ;pzXh. 

     T[go'es ftP/ ns/ jtkb/ d/ ;pzX ftZu fwsh 05^02^2024 s'A 10^02^2024 sZe ubkJh ik ojh 

gbkf;Ne eb?ePB vokJht dk PfvT{b j/m fby/ nB[;ko j't/rkL 

Date Collection Drive 
Location 

Time Type of Volunteer Name of SI Name of CF 

5th Feb 
2024 

Ward  18 GVP point 
10.00am 
Onwards 

Sanitation Staff and 
S.H.G  Sh.Gurdial 

Singh 
Mrs. Saroj 

Kapoor Ward  18 
Association,S.H.G 

11.00am 
Onwards 

Sanitation Staff and 
N.C.C

6th Feb 
2024 

ward no 21, Bus stand 
9.00am 
Onwards 

Sanitation Staff and 
N.S.S Sh.Kulwinder Mrs. Saroj 

Kapoor ward no 21 New Jawahar 
Nagar Markit  

10.00am 
Onwards 

Sanitation Staff and 
S.H.G 

Ward  18  Mandir,park, 
S.H.G 

11.00am 
Onwards 

Sanitation Staff and 
N.C.C

7th Feb 
2024 

ward no 24, Flats 
10.00am 
Onwards 

Sanitation Staff and 
N.S.S Sh.Kulwinder Mrs. Saroj 

Kapoor ward no 24 Graha kissan 
Mandi 

11.00am 
Onwards 

Sanitation Staff and 
S.H.G 

8th Feb 
2024 

Ward no 25, 100 Footi 
Road  

10.00am 
Onwards 

Sanitation Staff and 
N.C.C Sh.Kulwinder Mrs. Saroj 

Kapoor 

Ward no 25 Schools 
11.00am 
Onwards 

Sanitation Staff and 
N.S.S 

9th Feb 
2024 

Ward no 27, B.S.N.L 
road  

10.00am 
Onwards 

Sanitation Staff and 
S.H.G S. Jagsir Singh Mrs. Saroj 

Kapoor Ward no 27 Association, 
mandir  

11.00am 
Onwards 

Sanitation Staff and 
N.C.C

10th Feb 
2024 

ward no 30, RWA 
10.00am 
Onwards 

Sanitation Staff and 
N.S.S S. Jagsir Singh Mrs. Saroj 

Kapoor ward no 30 G.V.P point 11.00am 

Onwards 

Sanitation Staff and 

S.H.G 

5th Feb 
2024 

Ward no. 53 Mai Heera 
Gate Sai Dass School 
surrounding area Patel 
Chowk Chintpurni Mandir 

9:00 to 
12:00 PM 
12:00 to 
2:00 PM 

Sanitation Staff and 
NCC Student 

Sh. Dheeraj 

Kumar 

Mrs. Suman 

6th Feb 
2024 

Ward 43 Chopra Colony 
(RWA) 

9:00 to 
11:00 AM 

Sanitation Staff and 
Citizen 

Sh. Rajinder 

Kumar 

Mrs. Suman 

Ward 43 ushra Ground 
11:00 to 
12:00 PM 

Sanitation Staff and 
Citizen 

Ward no. 41 Govt School 
sabji Mandi 

1:00 to 
2:00 PM 

Sanitation Staff and 
Citizen 

Mrs. Rajni Mrs. Suman 

7th Feb 
2024 

Ward no 18 ,Railway 
station  

9.00 AM 
Onwards 

Sanitation Staff and 
Railway Sanitation 

Staff 

Sh Gurdial 

Singh Saini 

Mrs. Suman 

ANNEXURE R-6188272



8th Feb 
2024 

Ward 66 Jain colony 
9:00 to 
11:00 AM 

Sanitation Staff and 
Citizen 

Sh. Sanjiv 

Kumar 

Mrs. Suman 
Ward 66 Gazi Gula 
Chowk 

11:00 to 
1:00 PM 

Sanitation Staff and 
Citizen 

Ward 66 Tanki wali Park 
1:00 to 
2:00 PM 

Sanitation Staff and 
Citizen 

9th Feb 
2024 

Ward 78 Main Road Sea 
Green School 
Surrounding area Ratttan 
Nagar 

9:00 to 
2:00 PM 

Sanitation Staff and 
NCC Student 

Sh. Ashok Bheel Mrs. Suman 

10th Feb 

2024 

Ward 75 Kamal Vihar 
(RWA)  

9:00 to 
11:00 AM 

Sanitation Staff and 
Society Staff 

Sh. Rajinder 

Kumar 

Mrs. Suman 

Ward 75 Maha Raja 
Garden (RWA) 

12:00 to 
2:00 PM 

Sanitation Staff and 
Society Staff 

5th Feb 

2024 

Ward 11 Stadium 
9:00 to 
12:00 PM 

Sanitation Staff and 
NSS Student 

Sh. Rimpy 

Kalyan 

Mrs 

Amandeep 
Ward 11 Govt School 
Birring 

12:00 to 
2:00 PM 

Sanitation Staff and 
NSS Student 

6th Feb 

2024 

Ward 12 Cantt Railway 
Station 

9:00 to 
12:00 PM 

Sanitation Staff and 
Railway Sanitation 

Staff 
Sh. Rimpy 

Kalyan 

Mrs 

Amandeep 
Ward 12 GVP point Govt 
School 

12:00 to 
2:00 PM Sanitation Staff 

7th Feb 

2024 

Ward 13 Rama Mandi Fly 
Over 

9:00 to 
11:00 AM 

Sanitation Staff and 
Citizen 

Sh. Rimpy 

Kalyan 

Mrs 

Amandeep 
Ward 13 Rama Mandi 
Market 

11:00 to 
2:00 AM 

Sanitation Staff and 
Citizen 

8th Feb 

2024 

Ward 10 Kaki Pind 
Market 

9:00 to 
11:00 AM 

Sanitation Staff and 
Citizen 

Sh. Rajesh 

Kumar 

Mrs 

Amandeep 

Ward 10 Gurudwara 
Singh Sabha 

11:00 to 
12:00 PM 

Sanitation Staff and 
Citizen 

8th Feb 

2024 Ward 10 Govt school 
12:00 to 
1:00 PM 

Sanitation Staff and 
Student 

9th Feb 

2024 

Ward 62 Sodal mandir 
9:00 to 
11:00 AM 

Sanitation Staff and 
Citizen 

Sh. Vikrant Mrs 

Amandeep 
Ward 62 Sodal mandir 
Market, Park 

12:00 to 
2:00 PM 

Sanitation Staff and 
Citizen 

10th Feb 

2024 Ward 60 Devi Talab 
mandir 

9:00 to 
2:00 PM 

Sanitation Staff and 
Citizen 

Sh. Raj Kumar Mrs 

Amandeep 
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In the matter of; 

VAKALATNAMA 
BEFORE THE HONBLE NATIONAL GREEN 

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI 

Versus 

KNOW ALL by these presents that I/We, the undersigned, appoint Shri 
SANCHAR ANAND, Advocate to be Advocate for me/us, the Petitioner/ 
Appellant/ Respondent in the above mentioned case, to do the following 

Acts, Deeds and Things or any of them, that is to say: 

1. To Act, appear and plead in the above-mentioned case in this 

Court or any other Court in which the same may be tried or heard in the 
first instance or in Appeal or by way of Letters Patent Appeal, or Review 
Or Revision or Execution or at any other stage of its progress until 1ts 
final decision. 

5. 

2. To present Pleadings, Appeals, Letters Patent Appeals, Cross 

objections or Petitions for Execution, Review or Revision, Withdrawa l, 
Compromise or other Petitions or Affidavits or other documents as shall 
be deemed necessary or advisable for the prosecution of the said case in 
all its stages. 

3. To withdraw Or Compromise the said case Or to submit to 

arbitration any differences or disputes, that shall or may arise touching 
Or in any manner relating to the said case. 

Petitioner/Appellant 

4 To receive money and grant receipts thereof and to do all 

other acts and things which may be necessary to be done for the progress 
and in the course of the prosecution of the said case. 

Respondent/Defendants 

To employ any other Legal Practitioner authorising him to 
exercise the powers and authority hereby conferred on the Advocate 

whenever he may think fit to do so. 

AND I/WE hereby agree to certify whatever the Advocate Or his 
substitute shall do in the said case and in its connection. 

AND I/WE hereby agree not to hold the AdvOcate or, his substitute 
responsible for the result of the said case in the event and conseguence 
of his absence from the Court when the said case is called for hearing. 

This the 

AND I/WE hereby agree that in the event of the whole or any part of 
the Fee agreed by me/us to be paid to the Advocate, remaining unpaid, he 
shall be entitled to withdraw from the Prosecution of the said case unt il 
the same is paid. 

AND I/WE hereby agree that the Advocate will be eligible to appear 
for me/us if the case is transferred to any other Court from the present 
Court or if the Court sits at any other place other than its normal place 
of sitting and I/ We will be liable to pay additional Fee. 

day of 

Accepted & Identified & Certified 

IN WITNESS WHEREOF, I/WE do hereby set my/our hand to these 

presents, the contents of wh1ch have been read by me/us and explained to 
me/us. 

Email: - sanchar anand@yahoo.co.1n 

2025. 

(SANCHAR ANAND & SHIV KUMAR & AMAN KUMAR THAKUR) 

Advocate (s) FOR THE PETITIONER/RESPONDENT 
P/1098/98 & D/213/2012 & D/1992/2022 
OFFICE- 14, First Floor, National Park, 

Lajpat Nagar- IV, New Delhi- 110024 
Mob. No. 9958792346 

(Signature) 
A.H.0. 

Municipal Corporation 
Jalandhar 

O.A. NO. 1258 OF 2024

Action Group Against Plastic Pollution 
Through Dr Pallavi Khanna

State of Punjab & Ors

6th                          May     
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